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B
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TH
E 

H
O

N
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LE 

N
A

TIO
N

A
L 

GREEN 

TR
IB

U
N

A
L 

(W
ESTER

N
 

ZO
N

E 

AT 

PU
N

E) 

I.A
. 

NO. 
232 

OF 

2023 

(W
Z) EX

ECU
TIO

N
 

OPT. O
 

... APPLICANT 

IN
 

TH
E 

M
ATTER 

OF: CHANDAN 
SURYAKANT 

KHORJUVEKAR 

VERSUS 

GOA 
COASTAL 
ZONE 

M
ANAGEM

ENT 

AUTHORITY 
&

 

ORS. 

... 

C
O

U
N

TER
 

A
FFID

A
V

IT 

ON 

BEH
A

LF 

O
FR

ESPO
N

D
EN

T 

GOA 

CO
A

STA
L 

ZO
N

E 

M
A

N
A

G
EM

EN
T 

A
U

TH
O

R
ITY

 

NO. 
1 

I, Johnson 

Bedy 

Fernandes, 

adult, 

being 
the 

M
ember 

Secretary 
of 

the 

Respondent 

No. 
1 Goa 

Coastal 

Zone 

M
anagement 

Authority 

[hereinafter, 

"GCZM
A"], 

having 
my 

office 
at: 4" 

Floor, 

Dempo 

I am
 

the 

M
ember 

Secretary 
of the 

Respondent 

No. 
I 

GCZM
A 

in 
the 

captioned 

A
pplication 

I have 

exam
ined 

the 

A
PPLICA

TIO
N

 

NO. 
20 
OF 

2023 

(W
Z) 

IN 

RESPO
N

D
EN

TS 

Tow
ers, 

Patto, 

Panaji, 

Goa, 
do hereby 

solem
nly 

affirm
 

and 

state as 
under: 

1
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documents 

pertaining 
to 
the 

captioned 

Application 

available 
in 
my 

office 

and 
am

 

filing 
the 

present 

A
ffidavit 

on 

the 

basis 
of 
the 

said 

docum
ents. 

2
7

 

/
0

2
 

/ S
2

4
 

2 

O
F

G
 

I say 

that 

nothing 
in

 
the 

present 

A
ffidavit 

m
ay 

be 

deem
ed 

to 

be 

any 

adm
ission 

of any 

content 

of 

the 

captioned 

Application, 

unless 

the 

same 
is categorically 

adm
itted 

herein. 
I further 

subm
it 

that 

nothing 
in 

the 

captioned 

The 

answering 

Respondent 

has 

filed 

Affidavits 

dated 10.01.2024 

and 

15.01.2024 
in 

respect 
of the 

captioned 

3. 

The 

Application 

has 

filed 
the 

captioned 

1.A. 
to seek, 

inter alia, 
the 

following 

reliefs: 

4 

M
s 

Direct 

the 

Goa 

Coastal 

Zone 

M
anagem

ent 

Authority 

(GCZM
A) 

to 

pass 

form
al 

order(s) 

under 

Section 
5 of 

the 

Environm
ent 

(l'rotection) 

Act, 

1986 

and 
its 

rules with 

respect 
to 
its 

decision 

taken 

durng 
its 

364th meeting 

held 
on 

23.10.2023 

pertam
ing 

to 

C
ase 

Nos. 1.10 
&

 

L12 

concernm
g 

dem
olion 

of illegal 

structures 

of Mr. 

l'ankaj 

Chopra 
&

 

Mrs. 

B
 

A
pplication 

may 
be deem

ed 
to

 

have 

been 

adm
itted 

for 

want of specific 
denials. 

m
atter. 

The 

contents 
of these 

Affidavits 

may 
be read 
to be 
a 

part 
of the 

present 

Affidavit, 

and 

are 

not 

reproduced 

hereunder 
for 
the 

sake 
of brevity. 

G
oly 

Chopra 

2
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Dallas 
Beach 
Resort 

M
aargrit 

Beach 

Resort 

(Respondent 

Nos. 
5 &6) 

and Mr. Satyam 
Thakral 

(Respondent 
No. 
7) 

respectively. 

action 

should 
not 
be 

D
irect 

the 

Goa 

C
oastal 

Zone 

M
anagem

ent 

A
uthority 

(G
C

Z
M

A
) 

to 

show
 

cause 

explaining 

the 

reason 

jor delay 
in 

issuing 

form
al 

order(s) 

with 

respect 
to its decision 

taken 

during 
its 

364th 

m
eeting 

held 
on 

23.10.2023 

pertaining 
to

 

C
ase 

Nos. 

1.10 
&

 
1. 12 

giving 

the 

details 
of officials 

concerned 

and 

also 

show
 

cause as why 

departmental 

disciplinary 

initiated 

against 

these 

officials. 

C
 

Direct 

GCZM
A 

to 
file 

com
pliance 

report 

before 

this Hon 
ble 

Tribunal 

bringing 
on record 

the 

form
al 

order(s) 

passed 

wilth 

respect 
to its 

decision 

taken during 
its 364th 

m
eeting 

held 
on 

23.10.2023 

pertaining 

to 

Case 

Nos. 

1.10 
&

 

1.12. 

D. 
In 

compliance 

with 
the 

directions 

issued 
by this 

Hon'ble 

5. 

Order 

dated 

|5.01.2024 

against 

R
espondent 

Nos. 
5 

Pankaj 

Chopra 
and 
6 Goldy 

Chopra: 

() 

Tribunal, 

the 

answ
ering 

Respondent 

has 

issued 

the follow
ing 

orders 
against 

Respondent 

Nos. 
5 to 
8: 

3
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Order 

dated 

15.0.2024 

against 

Respondent 

No. 
7 

Satyam
 

Thakral; 
and 

(11) 

Order 

dated 

17.01.2024 

against 

Respondent 

No. 
8 

Rajendra 
Kamra. 

(11) 
A

 

true 

copy 
of the 

Order 

dated 

15.01.2024 

issued 

against 

Respondent 
No. 
5 and 
6 is annexed 

and 
is marked 
as 

A
N

N
EX

U
RE 

R-1. 

A
 

true 

copy 
of the 

Order 

dated 

15.01.2024 

issued 

against 

Respondent 

Nos. 
7 is annexed 

and 
is m

arked 
as 

A
 

true 

copy 
of the 

Order 

dated 

17.01.2024 

issued 

against Respondent 

Nos. 
8 is annexed 

and 
is marked 

as 

A
N

N
EX

U
RE 

R-3. 

After 

passing 

the 

Order 

dated 

17.01.2024 

against 

Respondent 
No. 
8, the 

answering 

Respondent 

noticed 
that 
it 

was 

erroneously 

addressed 
to 

Respondent 

No. 
7 Satyam Thakral 

instead. 

Thus, 
the 

answering 

Respondent 

issued 
a 

Corrigendum 

dated 

29.01.2024 
to 

Respondent 

No. 
8 

Rajendra 
Kam

ra. 

6. 

A
 

true 

copy 
of the 

Corrigendum 

dated 

29,01.2024 

issued against 

Respondent 

Nos. 
8 is annexed 

and 
is marked 
as 

ANNEXURE 
R-4. 

A
N

N
EX

U
R

E 
R-2. 

4
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In 

view
 

of the 

aforesaid, 
it is 

subm
itted 

that 

the 

answering 
DEPONEN V

ER
IFIC

A
TIO

N
 

1, the 

above-nam
ned 

Deponent, 
do 

hereby 

state 
on 

solem
n 

oath and 

affirm
ation 

that 

the 

facts 

stated 

hereinabove 
in 

this 

Counter 

A
ffidavit 

are 

true 

and 

correct 
to 

the 

best 

of 

know
ledge, 

inform
ation 

and 

belief, 

and 

nothing 

has 

been 

concealed. 

Verified 
at Panaji 
on 
this 
12 

day 
of M

arch, 

2024. 

"ON/ DEPONENT 

AQAAIALno 

At Panjim
 

ïisw
adi-

Goa 
Executed 
before 
me 

Reg. 

No. 

4
o

lo
3

/ 

2024 vated: 

*******.... NOTARIAL 

HoTARtAL 

Grauas Venefrada 
C/P.P.B 
Gracias 

Advocate 
&

 

Notary 

Go: 

State 

N
O

TA
RIA

tÛ
TA

RIA
L 

Respondent 
has 

com
plied 

with 
the 

directions 

issued 
by 
this Hon'ble 

Tribunal. 

Hence, 
the 

captioned 
1.A. 

may 

kindly 
be dismissed. 

.....O
3

1
2

0
2

9
 

5
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GOA COASTAL ZONE MANAGEMENT AUTHORITY
C/o Department ofEnvironment and Climate Change (Go!1. ofGoa)

4ff floor, Dempo Towers, Patto, Panaji-Goa
cmra.goa.gov.in

Ref.No. GCZMA/NllLLE-COMPLl22-23l75lPartU3233 Dated)st01t2024

DIRECTION UNDER SECTION 5 OT THE ENVIRONMENT GROTECTION)
ACT. 1986. RtrAD WITH RULE OF THE ENVIRONMENT (PROTECTION)
RULES. 1986.

WHEREAS, the Goa Coastal Zone Management Authority (hereinafter

referred to as 'the GCZMA' in short) has been constituted by the Ministry of
Environment & Forests (MoEF), Covemment of India pursusnt to the directions of the

Hon'ble Supreme Court of India to deal, inter ali4 with violation of the Coslal

Regulation Zone (CRZ) Notification 201 I and implementation ofthe CRZ Notification.

AND WHEREAS, the Office of the Goa Coastal Zone Management Authority

is in receipt of a complaint letter dated 14/07 /2022 from Mr. Chandan Suryakant

Khorjuvekar, R/o H. No 98/9, Bandirwaddo, Anjuna Bardez Goa against Mr. Pankaj

Chopra, Lucky Real Tech hrt Ltd., and Sayam Thakal, C/o Maargrit Beach Resort Goa

Ashwem Beach with regards to Illegal construction construction mentioned below in the

property bearing Sy No. 211l2-A of Ashwem, Mandrem Village, Pernem Goa.

AI\D \ryHEREAS, on receipt of complaints, the Engineen and Expert

Member attached to the office did the site inspection.

AND WHEREAS, the Authority issued Show Cause Notice bearing No.

GCZMA./N/ILLE-COMPL/22-2317 51 1549 dated l8l 1012022; to Ws Maaryit

Beach Resort, slating the ill€galities and further directing the Respondent to remain

present for the personal hearing before th e Authority on 27 / 10/2022-

ALD WIIEREAS, based on the r€port drawn by th€ surveying team of the

GCZMA and the DSLR the following violations were noticed:

Name ofthe
Party/alleged
violator

Type of
Constructior/activity

Maargit

Beach Resod

(conshuction

complete and

resort is

operational )

2|l2-A
Ashwem

Mandrem

a) Conage blocks 24
b) Restaurant - 0l
c) Reception block 02
d) Wooden platform
e) Concrete storm water
drain
f) Swimming Pool
g)Laterite masonary
Compound Wall
h) Structure

The project
has approval
of the
GCZMA.
However, .
shuctures d)
to h) are
unauthorised
and
recommended
for

Within
CRZ
Limils

6

132



molded polyethylene water
tanks.
i) Itlegally erected 20
RCC coloumn

demolition.

AND WHEREAS, the matter was placed in the 3266 GCZMA Meeting held on

2Tl0/2022.T\e Authority decided that, "The Authority qiq hearing both the parties

decided to drop the proceedings with respect to Lucky Real Tech Pvt Ltd through Lqlit

Arora as per the order Wssed W NGT qnd to continue the proceedings on other parties

issue /iesh notices on Mr. Sqtyam Thakral and Pankaj Chopra for lut/s Maargit Beach

Resort the matter is posted on 21/11/2022 at 3.30 pm".

AND WHEREAS, as the term of the Authority had expired there were no

meetings taken up for hearing. No sooner the Authority was reconstituted the matter was

placed for hearing

AND WHEREAS, the matrer was placed in the 334ft GCZMA Meeting held on

09/03/2023.T'he proceeding at the hearing is that, "Advocate Pankaj Vernekar oppeared

for the Respondent Mr. Rqjendra Kqmra. Advocate Akshqta Gqwas apryared for the

Respondent Mr. Pankaj Chopra (lul/s Maargit Beach Resort). Advocate Gawesh Malik

appeared for lhe Complainant Mr. Chandan Khorjwekar. Advocate for the Respondent

Mr. Rajendra Kamra submitted that Show Cquse Notice is not received by him. The NGT

directed the parties to appear before GCZMA on 09/03/2023. The Copy of the Show

Couse Notice is giyen lo lhe advocdte apryaredfor Mr. Rajendra Kamra"

AND WHEREAS, the matter was placed in rhe 334ft GCZMA Meeting held on

09/0312023.The Authority deoided that, "The Authority after hearing all the parties

decided to bifwcate the cases and hear the Respondents individually. Further, the

Authority decided to post the mqtel on 21/03/2023 at 3.00 pm'.

AND WHEREAS, the matter was placed in the 336h CCZMA Meeting held on

2l /03/2023.The proceeding at the hearing is that, "Advocate Basilo Pacheco appeared for

the Complainant. Advocate Nitin Sawant remained present for Mr. Rohit Kher, Mr. Anil

Sharrna and Mr. Arun Bhalla who are the new purchaser ofthe property belonging to Mr.

Satyam Thakal. Advocate Kajal Bandodkar remained present for Pankaj Chopra (lWs

Maargrit Beach Resort) and Advocate C. Lobo appeared for Rajendra Kamra. Advocate

for Rajendra Kamra filed reply. Advocate Nitin Sawant accepted the show cause notice

and the violations and stated he will file appropriate reply in his case. Further, he sought

copy ofcomplaint, Show cause Notice and site inspection report which were,

him and to the advocate Kajal Bandodkar

7
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AND WHEREAS, the matter was placed in the 336 ft GCZMA Meeting held on

21103/2023.Tbe htthority decided that, "The Authority after hearing the parties decided

to post the matter on 0510412023 at 3.00 pm for hlling replies by Mr. Satyam Thakral and

Pankaj Chopra and decided to bifiircate the cases and hear all the 3 Respondents

individually.

AND WHEREAS, the matter was placed in the 338h GCZMA Meeting held on

0510412023.The proceeding at the hearing is that, "Advocate Gauresh Malik appeared for

the Complainant. Advocate Kajal Bandodkar remained present for the Respondent.

Advocate for the Respondent filed reply

AND WHEREAS, the mattu was placed in the 338n GCZMA Meeting held on

05/04/2023.The Authority decided that, "The Authority after hearing both the parties

decided to post the mat:.et ol r3l04l2023 at 3.00 pm for arguments

AND WHEREAS, the matter was placed in the 3406 GCZMA Meeting held on

13/04/2023.T\e proceeding at the hearing is that, "Advocate Gauresh Malik appeared for

the Complainant and filed brief complaint notes. Advocate Kajat Bandodkar remained

present for the Respondent. Respondent filed reply. Further Respondent sought time to

file additional documents.".

AND WHEREAS, the matter was placed in the 340n GCZMA Meeting held on

l3/0412023.The Authority decided that, "The Authority after hearing both the parties

decided to post the matter or.0410512023 at 3.00 pm for arguments.

AND WHEREAS, rhe matter was placed in the 342"d GCZMA Meeting held on

04/0512023 but rescheduled on 05/0512023, the proceeding at the hearing was that,"

Advocate Gauresh Malik appeared for the Complainant and Respondent sought time to

fi le additional documents.

A]\D WHEREAS, the matter was placed in the 342'd GCZMA Meeting held

on04/05/2023 but rescheduled on 0 5/0512023; the Authority decided that, "The Authodty

after hearing both the parties decided to post the matter $ 22106/2023 at 3.00 pm for

argumenls

AI\D WHEREAS, the matter was placed in the 347s, GCZMA Meeting held on

22106/2023.The proceeding at the hearing is that, "Advocate Gauresh Malik appeared for
the Complqinott. Advocate remqined present fq the Respondent, Advocate for the

Respondent sought time for orguments " .

AI\D WHEREAS, the matter was placed in the 347 * GCZMA Meeting held on

2210612023.T'1rc Authority decided lhat "The Author y arter hearing both the parties

decided to post rhe matter On 20/07/2023 at 3.00 pn for Jinal argunen*'P 
^ - 2

14">-:
8
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AND WHEREAST the matter was placed in the 350h GCZMA Meetin6 held on

2010712023.The proceeding at the hearing is that, "Advocate Gauresh Malik appeared for

the Complainant. Respondent was abs€nt"

AND WIIEREAg the matter was placed in the 350ft GCZMA Meeting hetd on

2010712022.T'he Authority decided that, "The Authority decided post the matter on

10/08/2023 at3.00 pm".

AND WHEREAS, the matter was placed in the 351't GCZMA Meeting held on

3l/01/2023.The proceeding at the hearing is that, "Respondent was absent. Advocate S.

Coutinho remained present for the Complainant and placed NGT Judgurent dated

26/07 12023 before the Authority.

AND WIIEREAS, the mattu was placed in the 351"1 GCZMA Meeting held on

3l /07 /2022.The Authority decided that *The Authority after hearing complainant and

going through the direction given by NGT decided to post all the matter on 10/0812023 at

3 .00 pm for arguments.

AND WHEREAS, the matter was placed in the 354 6 GCZMA Meeting held on

l6/0812023.T\e goceeding at the hearing is that, "Advocate for the Complaint present.

Advocate for the Respondent presenl

AllD WIIEREAS, the matter was placed in the 354 e GCZMA Meeting held on

l6l0E/2022.The Authority decided that, "The Authority after hearing both the parties

decided a post the matter on 24/08/2023 at 3.00 W.

AND WHEREAS, the matter was placed in the 357 e GCZMA Meeting held on

2910812023.The proceeding at the hearing is that, " Adv Malik for the Complainant

pr€sent. Advocatc for Complainant sought time to submit additional submissions Adv for

the respondent present.

AND WHER"EAS, the matter was placed in the 357t GCZMA Meeting held on

29/0812022.T\e Afihority decided that, "The Authority after hearing the parties decided

to post the matter on 07/09/2023 at 3.00 pnfor Jilling synopsis by both the parties"

AND WHEREAS, the matter was placed in the 359[ GCZMA M€eting held on

07 /0912023.T\e proceeding at the hearing is thal "Advocate for the Complaint present.

Advocate for the Respondent present

AND WHEREAS, the matter was placed in the 359 t GCZMA Meeting held on

07 /0912022.T\e Authority decided that, "The Authority after hearing the

decided ,o post the matterfor orders

9
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AND WHf,REAS, the matter was placed in the 364 s GCZUa Meeting held on

23/l0l2022.The Authority decided that, "The Authority perused the Replies frled by

the parties, the documents produced on record, the site inspection report and have

decided that

The Respondent Mr Pankaj Chopra on behalf of Maargit Beach Resort filed his

reply to the SCN contending that he was not served in the case filed before NGT,

this Authority has not served him the copies of the documents and the SCN

however, the Authority granted him time and fumished all the required documents

to the Respondent after which the Respondent filed his reply to the violations

mentioned in the SCN.

a) Cottage blocks - 24 | The project has approval of the
b) Restaurant - 01 GCZMA.
c) Reception block - 02 

Id) Wooden platform I However. structures d) to h) are
e) Concrete stormwater drain I unauthorised and recommended

fl Swimming Pool I for demolition.
g)Laterite masonry Compound Wall
h) Structure next to the reception having two
molded polyethylene water tanks.
i) Illegally erected 20 RCC coloumn

The Respondent stated that he had taken the permission from the GCMZA via ref

no. GCZMA.N/Shack-Hut-Cou-Tent/20-211141313 dated 09106/2021 for erection

oftemporary shack, cottages and reception in the property bearing Sy. No. 2l l/2-A

of Mandrem Village, Pemem. In view of the permission obtained the violations

noted in the SCN at a)Cottage blocks - 24, b)Restaurant- 01, c)Reception block -
0l stands discharged. However the other Reception block has to be demolished as

the same is without approval.

The Respondent seeks regularisation of the violation observed at

"(d)Wooden platform" which clearly indicates that the Respondent does not have

any permission. Based on his admission to regularise and as there is no provisions

to regularise under the CRZ Notification 2011, the Authority directs the

Respondent to demolish /remove the wooden platform. The Authority grants

Respondent the liberty to approach the Authority and seek permission as per the

notification.

The Authority noted at "(e) Concrete storm water drain"that since the flow

ofthe rain water drain has been channelised as per the natural flow

S10
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required inorder to avoid any floods in the vittage. The Authority decided to retain

the same and approve of it in view ofthe damage control measure.

The Authority noted at {f) Swimming Poo[" the Respondent was silent and

has not placed any documents on records besides the Permission issued by the

Authority to substantiate the fact that the structures at (0 Swimming pool, (g)

Laterite masonary compound wall, (h) Structure next to the reception having two

moulded polyethylene water tanks are erected without any permissions & (i) 20

RCC Column which are permanent in nature for which no consent was obtained.

Moreover, the Respondent seeks regularization ofthe Compound wall, and

with regards to the violation at (h), by this statement it is clear that he does not

have any permission and the same is erecGd in violation ofthe CRZ Notification.

The Respondent being silent clearly proves that the he has no documents to

prove the legality for the violations noted at (0, (C), (h) and (i) ofthe Show Cause

Notice hence calls for demolition.

The Authority decided to discharges the SCN to the extent of (a) Cottages

Blocks-15, (b) Restaurant -l and (c) Reception-l and demolish the violations noted

at (c) Reception - l, (d) Wooden platform, (f) Swimming Pool, (g) Laterite

masonary compound wall, (h) Structure next to the reception having two moulded

polyethylene water tanks"

NOW THEREFORE, the GCZMA in exercise of the powers conferred

under Section 5 of the Environment (Protection) Act, 1986 (Central Act 29 of
1986) read with sub-rule (3) (a) of Rule 4 of the Environment (Protection) Rules

1986, and read with power vested with the GCZMA vide Order S.O. 6071 (E)

dafed 2711212022 issued by the Ministry of Environment & Forests, Government

of India, hereby directs Mr Pankaj Chopra on behalf of Maargit Beach Resort and

Mrs. Goldy Chopra, C/o Maargit Beach Resort, to demolish at "(d)Wooden

platform", (f) Swimming Pool, (g) Laterite masonary compound wall, (h) Structure

next to the reception having two moulded polyethylene water tanks, (i) 20 RCC

Column which are permanent in nature for which no consent was obtained

Compor.rnd wall, situated in Sy. No. 2lll2-A of Ashwem, Mandrem Village,

Pemem Goa, as decided in the 3646 Meeting of the GCZMA held on 2311012023,

and further to restore the land to its original condition, within fQj4p from the

date of receipt of this order. The Dy. Collector & S.D.O, Pemem, Goa to verifu if
the said structure is demolished as per these directives failing which the @ncemed

Wel,11
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Deputy Collector/ S.D.O shall demolish the structure to enable restoration of land

to its original state within 15 days and recover the expenses incurred from Mr

Pankaj Chopra on behalf of Maargit Beach Resort, Mrs. Goldy Choprq C/o

Maargit Beach Resort as the arrears of land revenue. Further, Dy. Collector &

S.D.O, Pemem, Goa is required to submit a compliance report in respect of above

directions to the GCZMA within next 3 days ofexpiry ofthe aforementioned time

period of30 days.

Further the Authority in the same meeting 364s GCZMA Meeting held on

23/10/2023 has discharged the structure a) Cottage blocks - 15, b)Restaurant- 01,

c)Reception block - 01, "(e) Concrete storm water drain" stands discharged,

situated in Sy No Sy. No. 2l l/2-A of Ashwem, Mandrem Village, Pemem Goa.

The proceedings are disposed off accordingly.

For and on behalfofthe
Goa Coastal Zone Authoritv

J

To,
Member

l. Mr. Pankaj Chopra, C/o Maargit Beach Resort, Sy. No. 2l l/2-A, Village

Mandrem, Pemem Taluka, North Goa District, Goa - 403718.

2. Mrs. Goldy Chopra, C/o Maargit Beach Resort, Sy. No. 2l l/2-A, Village

Mandrem, Pemem Taluka, North Goa District, Goa - 403718.

Copv to:
l. The Collector & District Magistrate (North), OfrIc€ of the Collector (North),

Collectorate Building, Panaji-Goa... for information and necessary action.

2. Tbe Dy. Collector& SDO & Incherge of Demolition Squad, Tiswadi Taluka,

Panaji Goa

3. The Dy. Collector& SDO ofPernem, Goa....... who is required to enforce these

directions.

4. Mr. Chandan Suryakant Khorjuvekar, resident of House No. 98/9, Bandir waddo,

Anjuna Bardez Goa.

27

(GCZMA)
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GOA COASTAL ZONE MANAGEMENT AUTHORITY
C/o Department of Environment and Climate Change(Govt. ofGoa)

4s [oor.Dempo Towers. Pa[o. Panaji-Goa

czma.goa.gov.in

Ref.No.GCZMA,N IILLE-COMP Ll22-23 l7 5 lP artlb z z z Dated:t < llll2024

DIRECTION UNDER SECTION 5 OF THE ENVIRONMENT
(PROTECTIOMACT.I9S6.READ WITH RULE OF THE EI\TYIRONMENT
OROTECTIOMRULES. 1986.

WHEREAS, the Goa Coastal Zone Management Authority (hereinafter

referred to as 'the GCZMA' in short) has been constituted by the Ministry of

Environment & Forests (MoEF), Oovemment of India pursuant to the directions of the

Hon'ble Supreme Court of lndia to deal, inter ali4 with violation of the Costal

Regulation Zone (CRZ) Notification 201 I and implementation ofthe CRZ Notification.

Al\aD WHEREAS, the Office of the Goa Coaslal Zone Management Authority

is in receip of a complaint letter dat€d 14/0712022 fiom Mr. Chandan Suryakant

Khorjuvekar, R/o H. No 98/9, Bandirwaddo, Anjuna Bardez Goa against Mr. PanLaj

Chopra, Lucky Real Tech Pvt Ltd., and Sayam Thakral, C/o Maargrit Beach Resort Goa

Ashwem Beach with regards to Illegal construction construction mentioned below in the

property bearing Sy No. 2 I I /2-A of Ashwem, Mandrem Village, Pemem Goa.

AND WHEREAS, on rec€ipt of complaints, the Engineers and Expert

Member attached to the olfice did the site inspection.

AND WHEREAS, the Authority issued Show Cause Notice bearing No.

GCZMAN/ILLE-COi,IffL|22-231'7 5/1549 dared l8ll0l2022i to Ws Saryam Thakal

slating th€ itlegalities and further directing the Respondent to remain present for the

personal hearing before the Authority ot 27/1012022

AND WHEREAS, based on the report drawn by the surveying team of the

GCZMA and the DSLR the following violations were noticed:

Name of the
Party/alleged
violator

Type of
Construction/activi

Satyam

Thakral

(construction

is progress)

211/2-A

Ashwem

Mandrem

a) Cottage Blocks

- l5
b) Restaurant - 0l
c) Swimming Pool
d) RCC platform
e) Structue on
eastem side

0 RCC under

The Foject
has approval
of the

GCZMA.
However,
Structures c)
to 0 are
unauthorised
and

Within
CRZ
Limits

water tank
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recommended
for
demolition.

AND WHEREAS, the matter was placed in the 3261t'GCZMA Meeting held on

2Tl0l2022.The Authority decided thal, "The Authority after hearw both the Parties

decided to drop the proceedings with respect to Lrcky Real Tech Pvt Ltd through Lalit

Arora as per the order pcssed by NGT and to contiruE the proceedings on other parties

issue fresh nolices on Mr. Satyam Thalcral and Pankaj Chopra for |ul/s Maargit Beach

Resort the matter is posted on 24/1 2022at3.30pm".

AND WHEREAS, as the term of the Authority had expired there were no

meetings taken up fff hearing. No sooner the Authorify was reconstituted the matler was

placed for hearing

AND WHEREAS, the matter was placed in the 334fr GCZMA Meeting held on

09103/2023.T'be proceeding at the hearing is thal. "Advocate Pankaj Vernekar appeared

for the Respondent Mr. Rajendra Kamra. Advocute AkshataGawos appeared for the

Respondent Mr. Pankaj Chopra (lul/s Maargit Beach Resort). Advocate Gauresh Malik

appeared for the Complainant Mr. Chandan Khorjwekar. Advocate for the Respondent

Mn Rajendra Kamra submitted that Show Cause Notice is rot received by him. The NGT

directed the parties to appear before GCZMA on 09/03/2023. The Copy of the Show

Cause Notice is given to the advocate appearedfor Mr. Rajendra Kamra"

AnaD WHER"EAS, the matter was placed in the 3346 GCZMA Meeting held on

09/03/2023.T\e Authority decided that, "The Authority after hearing all the parties

decided to biircate the cases qnd hear the Respondents individually. Further, the

Authority decided to posl the mater on 21/03/2023 at 3.00 pn'.

AllD WHEREAS, the matter was placed in the 336h GCZMA Meeting held on

2l/0312023.T'he proceeding at the hearing is that, "Advocate Basilo Pacheco appoared for

the Complainant. Advocate Nitin Sawant remained pres€nt for Mr. Rohit Kher, Mr. Anil

Sharma and Mr. Arun Bhalla who are the new purchaser of the property belonging to Mr.

Satyam Thakral. Advocate Kajal Bandodkar remained present for Pankaj Chopra (lWs

Maargrit Beach Resort) and Advocate C. Lobo appeared for Rajendra Kamra. Advocate

for Rajendra Kamra filed reply. Advocate Nitin Sawant accepted the show cause notice

and the violations and stated he will file appropriate reply in his case. Further, h€ sought

copy of complaint, Show cause Notice and site inspection rePort which were fi.mished to

him and to the advocate Kajal Bandodkar

AND WHEREAS, the matter was placed in the 336 'h GCZMA Meetine held on 
,,

2l/03/2023.1he Authority decided that, "The Autho ty after hearing the panies decided 
+/ry/lu
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Pankaj Chopra and decided to bifurcate the cases and hear all the 3 Respondents

individually.

AND WHEREAS, the matter was placed in the 338$GCZMA Meeting held on

05/04/2023.The proaeeding at the hearing is that, "Advocate Gauresh Malik appeared for

the Complainant. Advocate Nitin Sawant remained present for the Respondent. AdYocate

for the Respondent filed reply.

AND WHEREAS, the matter was placed in the 338d GCZMA Meeting held on

0510412023.The Authority decided that, "The Authority aft hearing both the parties

decided to post the m attet ol l3l04l2023 at 3.00 pm for argumenls

AND WHEREAS, the matter was placed in the 340m CCZMA Meeting held on

13/0412023.The proceeding at the hearing is that, "Advocate Gauresh Malik appeared fbr

the Complainant. Advocate Vidhya Dessai remained present for the Respondent.

Advocate for the Respondent sought time for arguments.

AND WHEREAS, the mafier was placed in the 340s GCZMA Meeting held on

13104/2023.The Authority decided that. "The Authority aftel hearing both the parties

decided to post the mafier on 04105/2023 at 3.00 pm for arguments.

AND WHEREAS, the matter was placed in the 342"d GCZMA Meeting held on

04/05/2023 but rescheduled on 05105/2023, the proceeding at the hearing was that,"

Advocate Gauresh Malik appeared for the Complainant. Advocate remained present for

the Respondent. Advocate for the Respondent sought time for arguments. Advocate

Gauresh Malik appeared for the Complainant Adv for Cochin Estate appeaxed for 2nd

Complainant Adv Pankaj Vemekar appeared for the Respondent and sought for time

AND WHEREAS, the malter was placed in the 342"d GCZMA Meeting held on

04105/2023 but rescheduled on 0510512023, the Autho ty decided that, "The Authodty

after hearing both the parties decided to post the matter ot 22/0612023 at 3.00 pm for

arguments

AND WHEREAS, the matter was placed in the 347tr' GCZMA Meeting held on

22/0612023.The prcceeding at the hearing is lhat. "Advocqte Gauresh Malik appeared for
the Complainant. Advocate remdined present for the Respondent. Advocate for the

Respondenl sought lime for arguments ".

AND WHEREAS, the matter was placed in the 347d' GCZMA Meeting held on

2210612023.T1rc Authority decided that, "The Authority afier heating both the

decided to post the matter On 20/07/2023 at 3.00 pmfor Jinal argwnents".

15

141



AND WHEREAS, the matter was placed in the 3501h GCZMA Meeting held on

20107 /2023.The proceeding at the headng is that. *Advocate Gawesh Malik appeared for

the Complainant. Respondenl was abssnt"

AND WHER-EAS, the matter was placed in the 350u'GCZMA Meeting held on

20/07 /2022.The Authority decided that, "The Authority decided post the matter on

10108/2023 at 3.00 pm".

AND WHEREAS, the matter was placed in the 351'L GCZMA Meeting held on

3l /0712023.The proceeding at the hearing is that, "Respondent was absent. Advocate S.

Coutinho remained present tbr the Complainant and placed NGl Judgment dated

26/0712023 before thc Authority.

AND WHEREAS, the matter was placed in the 351't GCZMA Meeting held on

3l /0'112022.T\e Autho ty decided that, "The Authority after hearing complainant and

going through the direction given by NGT decided to post all the matter on 10/08/2023 at

3.00 pm for arguments.

AND WHEREAS, the matlff was placed in the 354m GCZMA Meeting held on

1610812023.The proceeding at the hearing is that. "Advocate for the Complaint present.

Advocate for the Respondent present

AND WHEREAS, the matter was placed in the 354e GCZMA Meeting held on

l6/0812022.The Authority decided that, "The Authority dfter hearing both the parties

decided to post the mqtter on 24/08/2023 ot i.00 pm.

AND WHEREAS, the matter was placed in the 357 6 GCZMA Meeting held on

29/0812023.The proceeding at the hearing is that, * Adv Malik for the Complainanl

present. Advocate for Complainant sought time to submil additional submissions Adv for

the respondent present.

AND WHEREAS, the matter was placed in the 3576 GCZMA Meeting held on

29/0812022.The Authority decided that. "The Authoti\, after hearirtg the pqrties decided

to post the mqtter on 07/09/2023 at 3.00 pm for filling synopsis by both the parties"

AND WHEREAS, the mafter was placed in the 359'L GCZMA Meeting held on

O'7 /0912023.The proceeding at the hcaring is that, "Advocate for the Complaint prese t.

Adttocate for the Respondent prcsent

AND WHER-EAS, the matter was placed in the 359 n GCZMA Meeting held on

07109/2022.The Authodty decided that, "The Authority afier hearing the Compla

decided to post the mattel for orders
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AND WHEREAS, the matter was placed in the 364 h GCZMA Meeting held on

23ll0l2022.The Authority decided that, "The Authority perused the Replies ltled by the

parties, the documents produced on record, the site inspection report and have decided

that, "Firstly, the SCN was issued to the Respondent Satyam Thaknl with the noted

violations mentioned in the SCN. It was brought to the notice of the Authority that Mr

Satyarn Thakml had sold the Property to Mr Rohit Kher, Mr Anil Sharma and Mr Arun

Bhalla who received the Personal hearing Notice and remained present for the hearing,

have accepted the Notice and chose to answer the SCN thereby placing their documents

before the Authority and clari$ing the Violation listed at sr No 3 of the Show Cause

Notice GCZMA.N/ILLE-COIvIPL/22-23 l7 5 / I 5 49 dated I 8/ l0 12022.

The Respondent admitted that they are running a commercial establishment in the name

*DALLAS BEACH RESORT" situated at Ashwem, Mandrem. The Respondent has also

stated that he is running the business on the permission grmted by the GCZMA bearing

ref no GCZMA,t{/Shack-Hur-Con-Ten 20-21107 /305 dxed 09106/2021.

Violatiotrs Observatiotrs at Site InspectioD
a) Cottage Blocks - 15

b) Restaurant - 0l
c) Swimrning Pool
d) RCC platform
e) Structure on eastem side
0 RCC underground water tank

The project has approval of the
CCZMA. However,
Structures c) to 0 are unauthorised
and recommended for demolition.

The Authority during its site inspection had noticed that the Respondent Mr

Satyam Thakal now Respondents Mr. Rohit Kher, Mr. Anil Sharma and Mr. Arun

Bhalla had erected

The Authority noted that since the Respondent had taken Permission dated 9/6/21

for erection of2 shacks and 15 huts/cottag€s consisting of30 rooms in property bearing

Sy No. 21 1/2-A of Mandrem Pemem, the Authority discharges the SCN to the extent of

(a) Cottages Blocks 15, (b) Restaurant - I .

The Authorif further noted that the Respondent was silent and has not placed any

documents on records besides the Permission issued by the Authority to substantiate the

fact that the structures at (c) Swimming Pool, (d) RCC platform, (e) Structure on the

eastem side and (f) RCC underground water tank are erected with any permissions. The

Respondent being silent clearly proves that the he has no documents to prove the legality

for the violations noted at(c), (d), (e) and (t) of the Show Caus€ Notice hence calls for

demolition.
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The Authority decided to discharges the SCN to the extent of(u) Cottugo Alo.[,

- 15, (b) Restauant -l and direct demolition of offending structures noted at (c)

Swimming Pool, (d) RCC platform, (e) Structue on the €astern side and (f RCC

underground water tank".

NOW THEREFORE, the GCZMA in exercise of the powers conferred under

Section 5 of the Environment (Protection) Act, 1986 (Central Act 29 of 1986) read with

sub-rule (3) (a) of Rule 4 of the Environment (Protection) Rules 1986, and read with

power vested with the GCZMA vide Order S.O. 6071 (E) d*ed 21112/2022 issued by the

Ministry of Environment & Forests, Govemment of lndi4 hereby directs Mr. Rohit

Kher,Mr. Anil Sharmi and Mr. Arun Bhalla, to demolish at (c) Swimming Pool' (d)

RCC plrtform, (e) Structure otr the eastern side and (f) RCC underground water

tank situated in Sy. No 2l U2-A ofAshwem, Mandrem Village, Pernem Goa, as decided

in the 3646 Meeting of the GCZMA held or,23110/2023, and fxther to restore the land to

its originat condition, within lfu!4g from the date of receipt of this order. The Dy.

Coltector & S.D.O, Pemem, Goa to verifu if the said structue is demolished as per these

directives failing which the concemed Deputy Collector/ S.D.O shall demolish the

structure to enable restoration of land to is originat state within 15 days and recoYer the

expenses incurred from Mr. Rohit Kher, Mr. Anil Sharma and Mr. Arun Bhallo' as

the anears of land revenue. Funher, Dy. Collector & S.D.O, Pemem, Goa is required to

submit a compliance report in respect of above directions to the GCZMA within next 3

days of expiry of the aforementioned time period of 30 days.

Further the Authority in the same meeting 364tr' GCZMA Meeting held on

23/10/2023 has discharged the structure (a) Cottages Blocks - 15, (b) Restaurant -1.

situated in Sy. No 211l2-A of Ashwem, Mandrem Village, Pemem Goa.

The proceedings are disposed offaccordingly.

For and on behalfofthe
Goa Coastal Zone Maragement Authority

J

Member

Mr. Rohit Kher, r/o C-401, Ward No. 2, Dhoran Khas, Doon Trafalgar

Apartments, Gujar4 Dekadun Uttarakhand.

Mr, Anil Sharma, r/o Matralio, Paonta Sahib, Paonta Hights Kunja, Siramaur,

Himachal Pradesh.

3. Mr. Arun Bhalla, r/o C-94, Sector 44, Noida, Cautam Buddha Nagar, Uttar

Pradesh

1.

2.

To'
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4. Mr. Satyam Thakral, Sy. No. 2l l/2-A, Village Mandrem, Pemem Taluka, North

Goa District. Goa - 403718.

The Collector & District Magistrate (North), OI[ce of the Collector (North),

Collectorate Building, Panaji-Goa... fbr infbrmation and necessary action.

The Dy. Collector& SDO&Incharge of Demolition Squad, Tiswadi 'faluka.

Panaji Goa

The Dy. Collector& SDO of Pernem, Goa....... who is required b enfbrce these

directions.

Mr. Chandan Suryakant Khorjuvekar, resident of House No. 98/9. Bandir waddo,

Anjuna Bardez Goa.

19

145



GOA COASTAL ZONE MANAGEMENT AUTHORITY
C/o Department of Environment and Climate Change(Govt. ofGoa)

4'h floor.Dcmpo fowers. Patto. Panaji-Coa

Ref.No.GCZMA./N rLIE. h*\l2z^zz f js 132e3 Dated:l:1llll2O24

DIRECTION UNDER SECTION 5 OF THE ENVIRONMENT PROTECTION)
ACT. 1986. READ WITH RULE OT THE ENVIRONMENT OROTECTION)
RULES. 1986.

WHEREAS, the Goa Coastal Zone Management Aulhority (hereinafter

refered to as 'the GCZMA' in short) has been constituted by the Ministry of

Enyironm€nt & Forests (MoEF), Govemrnent of India pursuant to the directions of the

Hon'ble Supreme Court of India to deal, intff alia, with violation of the Costal

Regulation Zone (CRZ) Notification 20 I I and implementation of the CRZ Notification.

AIID WHEREAS, the OfIice of the Goa Coastal Zon€ Management Authority

is in receipt of a complaint letter dated 14/0712022 from Mr. Chandan Suryakant

Kho{uvekar, R/o H. No 9E/9, Bandirwaddo, Anjuna Bardez Goa against Mr. Pankaj

Chopra, Lucky Real Tech h/t Ltd., and Sayam Thakal, C/o Maargrit Beach Resort Goa

Ashwem Beach with regards to Illegal construction mentioned below in the property

bearing Sy No. 2l l/2-A ofAshwem, Mandrem Village, Pemem Goa.

AND WHEREAS, upon the direction of the Hon'ble National Green Tribunal

in its order dated 23/12/2022 the Complainant Mr. Chandan Suryakant Khorjuvekar

requested the Hon'ble NCT in Original Application No. 7012022 (wZ) [I.A. No.

20212022 & I.A. No. 203/20221 to implead Mr. Rajendra Kumar Kamra as Respondent

and fi[ther to direct the GCZMA to conduct a site inspection of the property of

Mr. Rajendm Kumar Kamra in Survey No.2ll-2A (i.e. Plot M-L, Plot 23 and Plot 24)

and submit inspection report before the Tribunal.

AIID WHEREAS, the GCZMA conducted a Site Inspection and based on the

violations noted the Authority issued Show Cause Notice bearing No. GCZMA/N/ILLE-

COWL|22-23175/2744 dated 02103/2023; to M/s Mr. Rajendra Kumar Kamra stating the

illegalities and further directing the Respondent to remain present for the personal

hearing before the Authority on 0910312023.

AND WHEREAS, the Office of the Goa Coastal Zone Management Authority

also had received a complaint from Cochin Estates Limited on 30/05/2022 wher€in it has

been submitted that there is construction /projecl in the plot bearing Sy No 211l2A;

wherein there is no property setback maintained, the property lies within 200 mts from

20

146



HTL. Since the Complaint pertained to the same subjcct ma er, the complaint from

Cochin Estates Limited on 30/05/2022 was clubbed with that ofChandan Khorjuvekar.

AND WHf,Rf,AS, the matter was placed in the 33411' GCZMA Meeting held on

O9/0312023.1'he proceeding at the hearing is that, "Advocote Pankaj Vernekar appeared

fu the Respondent Mr. Rajendra Kamta. Adlocate Akthata Gqwas appeared for the

Respondent Mr. Pankaj Chopra (M/s Maqrgit Beach Resort). Advocate Gauresh Molik

appeared for the Complainant ML Chandan Khorjuvekar. Advocate for lhe Respondenl

ML Rajendra Kamra submitted thol Sho\,', Cause Notice is nol received by him. The NGT

directed lhe parties to appear before GCZMA on 09/03/2023. The Copy of the Show

Cau:e Notice is given to the advocdte appearedfor Mr. Rajendra Kamra"

AND WHEREAS, the marler was placed in the 3341h GCZMA Meeting held on

09/03/2023.1'he Authority decided that, "The Authority after hearing all the parties

decided to bifurcate the cases and hear the Respondents individwlly. Further, the

Authoriu decided to post the motet otl 2l /03/2023 at 3.00 pm'.

AND WHEREAS, the matter was placed in the 336'h GCZMA Meeting held on

2l 10312023.The proceeding at the hea ng is that, "Advocate Basilo Pacheco appeared tbr

the Complainant. Advocate Nitin Sawant remained present for Mr. Rohit Kher, Mr. Anil

Sharma and Mr. Arun Bhalla who are the new purchaser ofthe property belonging to Mr.

Satyam Thakal. Advocate Kajal Bandodkar remained present for Pankaj Chopra

(N,?s Maargrit Beach Reson) and Advocate C. Lobo appeared for Rajendra Kamra.

Advocate for Rajendra Kamra filed reply. Advocate Nitin Sawant accepted the show

cause notice and the violations and stated he will file appropriate reply in his case.

Further, he sought copy of complaint, Show cause Notice and site inspection report

which were fumished to him and to the adyocate Kajal Bandodkar

AND WHEREAS, the matter was placed in the 336s GCZMA Meeting held on

2l /0312023.The Autho ty decided that, -The Authority after hearing the parties decided

to post the matter on 05104/2023 at 3.00 pm fbr filling replies by Mr. Satyam Thakral and

Pankaj Chopra and decided to bifucate the cases and hear all the 3 Respondents

individually.

AND WHEREAS, the matter was placed in the 338s GCZMA Meeting hetd on

05/0412023.The prcceeding at the hearing is that, '?dvocate Gauresh Malik appeared for

the Complainant. Advocate N Nadkami appeared for the Respondent. Complainant made

written submissions. Advocate for the respondent stated that they have filed reply on

2|03/2023.
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AND WHEREAS, the matter was placed in the 338th GCZMA Meeting held on

051o4/2o23.The Authority decided that, "The Authority after hearing both the parties

decided to post the m atter on 1110412023 at 3.00 pm for arguments".

AND WHEREAS, the matter was placed in the 340rr' GCZMA Meeting held on

l3l04/2023.The proceeding at the hea ng is that. "Advocate Gauresh Malik appeared for

Ihe Complainant. Advocate Pankaj Vemekar appeared for the Respondent. Advocate lor

the Respondent sought time.

AND WHEREAS, the matter was placed in the 3406 GCZMA Meeting held on

l3/04/2023.The Authority decided that, * The Authority afler hearing both the parties

decided to post the matter ot 04/0512023 at 3.00 pm lbr arguments.

AND WHEREAS, the matter was placed in the 342^'r GCZMA Meeting held on

0410512023 but rescheduled on 05105/2023, the proceeding a1 the hcadng was that,"

Advocate Gauresh Malik appeared for the Complainant. Advocate Pankaj Vemekar

appeared for the Respondent. Advocate for the Respondent sought time. Adv fbr Cochin

Estate appeared for 2nd Complainant Adv Pankaj Vemekar appeared for the Respondent

and sought for time.

AND WHEREAS, the matter was placed in the 342"d GCZMA Meeting held

ofi410512023 but rescheduled on 05/05/2023; the Autho ty decided that. "The Authority

after hearing both the parties decided to post the matler on 22/0612023 at 3.00 pm lor

arguments

AND WHEREAS, the matter was placed in the 3476 GCZMA Meeting held on

22/0612023.The $oceeding at the hearing is that, "Advocate Gauresh Malik appeared for

the Complainant. Advocate Pankaj Vemekar appeared tbr the Respondent. Advocate for

the Respondent sought time. Adv for Cochin Estate appeared fbr 2nd Complainant Adv

Pankaj Vernekar appeared for the Respondent and sought for time ".

AND WHEREAS, the matter was placed in the 341 'n CCZMA Meeting held on

22106/2023.The Aurhority decided that, "The Authority aft hearing both the parties

decided to hold a Site inspection on 30106/2023 at I I am onwards post the matter on

06/0'7 /2023 at 3 .00 pm for final arguments. ".

AND WHEREAS, the matter was placed in the 350'h GCZMA Meeting held on

20/01/2023.The proceeding at the hearing is that. "Advocate Gauesh Malik appeared for

the Complainant. Respondent was absent"

AND WHEREAS, the matter was placed in the 350n GCZMA Meeting held on

20/07/2022.The Authority decided that, "The Authority decided post the matter

l0/08/2023 at 3.00 pm".
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AND WHEREAS, the matter was placed in the 35I't GCZMA Meeting held on

3l10112023.T\e proceeding at the hearing is that, "Respondent was absent. Advocate S.

Coutinho remained present for the Complainant and placed NGT Judgment dated

26107 /2023 before the Authority.

AND WHEREAS, the matler was placed in the 351't CCZMA Meeting held on

3l /0712022;l'he Autho ty decided that, "The Authority after hearing complainant and

going through the direction given by NGT decided to post all the matter on 10/08/2023 at

3.00 pm for arguments.

AND WHEREAg the matter was placed in the 354 * GCZMA Meeting held on

16/0812023.The proceeding at the hcaring is that, "Advocdte for the Compldint present.

Advocate for the Respondenl presenl

AND WHEREAS, the matter was placed in the 354 * GCZMA Meeting held on

l6/0812022.The Authority decided that, "The Authority ajier hearing both the parties

decided to post the matter on 24/08/2023 at 3.00 pm.

AND WHEREAS, on 2410812023 matters could not take place and so matte$

were posted on 29108/2023 at 3.00p.m.

AND WHEREAS, the matter was placed in the 357 6 GCZMA Meeting held on

29/08/2023.The proceeding at the hearing is that, " Adv Malik for the Complainant

present. Adv for Cochin Estate appeared for 2nd Complainant. Adv Pankai Vemekar for

the Respondent present. Advocate for Complainant sought time to submit additional

submissions

AND WHEREAS, the mattq was placed in the 3576 GCZMA Meeting held on

29/0812022.The Authority decided that, "The Authority afler hearing both the parties

decided to post the matter on 07/09/2023 at 3.00 pm for fi ing s-ynopsis by bolh the

parties"

AND WHEREAS, the mafter was placed in the 359'h CCZMA Meeting held on

07 /0912023.The proceeding at the hearing is that, "Advocdte for the Complaint present.

Ad,ocate for the Respondent presenl

AND WHEREAS, the matter was placed in the 359'h GCZMA Meeting held on

o1/09/2023.The Authodty decided that, "The Authority aJier hearing the Complainant

decided to post the matter for orders

AND WHEREAS, the matter was placed in the 364 'h GCZMA Meeting held on

23/1012023. The proceeding at the hea ng is that, "Complainant absent

absent"
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AND WHIREAq the matter was placed in the 364 t GCZMA Meeting held on

23/1012023. The Authority decided that, "'The Authority decided to adjoumed the

pronouncement of order as both the paxties were absent fbr the hearing. Notice to be

issued to the parties to remain present for pronouncement ofOrder on the 16/11/2023".

AND WHEREAS, the matter was placed in the 368 
* GCZMA Meetin8 held on

16lll/2023. The prooeeding at the hearing is that, "As order is not ready the Authority

posted the matter on 30/ll/2023".

AND WHEREAS, the matter was placed in the 315ih GCZMA Meeting held on

30lll/2023. The proceeding at the hearing is that, "Advocate lor the Complainant

present. Advocate for the Respondent present.

AND WHEREAS, the matter was placed in the 375 th GCZMA Meeting held on

30lll/2023. The Authority decided that, "The Autho ty decided to communicate the

order to the parties.

AND WHEREAg the matter was placed in the 378'h GCZMA Meeting held on

22/1212023. The Authority decided that, "The Respondent files his reply to the SCN

and has clearly admitted that there are many co-owners to the property in dispute

bearing Sy No 211/2-A Mandrem Pemem. Further, the Respondent also clearly

admits at pg 4 that although the property is purchased jointly by other Co-owners,

the other co-owners have nothing to do with the erection /operation of the

structures in SCN. The Respondent in para 6 of his reply to SCN further admits

that he has applied ior permission and it has been granted exclusively in his name.

Since the Authority is concemed only with the legality of the structures and since

the Respondent has himself admitted that he is solely liable for the erection of the

structures, notices were not issued to the other co-owners as the ownerships is not

in question. Since the legality of the structure is in question and the Respondent

claims sole responsibility, the Authority proceeds in deciding the case on

documentary evidence.

The Respondent states that he has obtained permission of 2l cottages and I

restaurant / reception via Permission no GCZMAlN/Shack-Hut-Cott-Tent/2-

211681585 dated 231712021. Subsequently he obtained permission from the

concemed Village Panchayat. However even after obtaining permission for 2l

cottages the Respondent had erected only 17 cottages along with reception and

restaurant area. The Respondent states that the cottages and allied facilities have

been erected using wooden particle boards/ engineered wooden planks in

conjunction with certain modem materials such as bison panels and G.l pipes.
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The Authority noted that at the hearing the Adv for the Respondent was

intimated about the Site Inspection to be conducted by the oflicials of the

GCZMA. However the Authority is empowered to visit the site as per clause 9 of

the Permission granted dated 2310712021. As the allegations were that there is no

set back maintained as per approved plan and that there were violations carried out

by the Respondent. Moreover, the Respondent admits at para 6 of his reply dated

2010712023 that his lawyer had intimated him about the Site Inspection to be held

on 30106/2023 . Summarily the respondents have erected

Violations Obseryations at Site
Inspection

a) structures r'
b) Swimming Pool
c) RCC underground water tank
d) Footpath

The project has approval of the
GCZMA. However,
Structures b) to d) are
unauthorised and recommended
for demolition.

The Authority noted that since the Respondent had taken Permission dated

23107120\ for erection of2l cottages and 1 restaurant in property bearing Sy No.

21112-A parl of Plot M- l, Plot 23 and Plot 24 of Mandrem Pemem, the Authority

discharges the SCN to the extent ofthe structures approved in the approval bearing

Reference no GCZMA.N/Shack-Hut-Cott-Tent/20-2 I /68 I 585 dated 23 107 12021

The Authority fufther noted that the Respondent was silent and has not placed any

documents on records besides the Permission issued by the Authority to

substantiate the fact that the structures at Swimming Pool, and RCC underground

water tank are erected without any permissions. The Respondent being silent

clearly proves that the he has no documents to prove the legality for the violations

noted of structures at Swimming Pool, and RCC underground water tank and

footpath as noted in the Show Cause Notice and plan hence calls for demolition.

Further, the Authority in the same meeting has discharged the structures as shown

in the approved plan of the permission bearing no GCZMdN/Shack-Hut-Cott-

Tentl2-21/681585 dated 231712021 situated in Sy No. 211l2-A, of Ashwem,

Mandrem Village Pemem Goa.

NOW THEREFORE, the GCZMA in exercise of the powers conferred under

Section 5 of the Environment (Prolection) Act, 1986 (Cenlral Ac1 29 of 1986) read with

sub-rule (3) (a) of Rule 4 of the Environment (Protection) Rules 1986, and read with

power vested with the GCZMA vide Order S.O.6071 (E) dxed 27 /12/2022 issued by
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Ministry of Environment & Forests, Govemment of India, hereby directs Mr. Rajendra

Kamra, to demolish the Swimming Pool, and RCC underground waler tank and

footpath as noted in the Show Cause Notice and plan situated in Sy. No 2l l/2-A

of Ashwem, Mandrern Village, Pemem Goa, as decided in the 378rh Meeting of the

GCZMA held on 22/1212023, and further to restore the land to its original condition,

within 4jgyg liom the date of receipt of this order. The Dy. Collector & S.D.O,

Pemem, Goa to verili if the said structure is demolished as per these directives failing

which the concemed Deputy Collector/ S.D.O shall demolish the structure to enable

restoration of land to its original slate within 15 days and recover the expenses incuned

from Mr. Rajendra Kamra, as the arrears of land revenue. Further. Dy. Collector &

S.D.O. Pemem, Goa is required to submit a compliance report in respect of above

directions to the GCZMA within next 3 days ofexpiry ofthe aforementioned time pe od

of30 days.

F'unher the Authority in the same meeting 378th GCZMA Meeting held on

22112/2023 has discharged the stucture as shown in the approved plan of the permission

bearing no GCZMA/N/Shack-Hut-Cott-Tent/20-211681585 dated 2310712021.

Situated in Sy. No 2l l/2-A ofAshwem, Mandrem Village, Pemem Goa.

The proceedings are disposed offaccordingly.

For and on behalfof the
Goa Coastal Zone Management Authority

J

To,
Member ry (GCZMA)

Mr. Rohit Kher, r/o C-401. Ward No. 2, Dhoran Khas, Doon Trafalgar

Apartments, Gujara, Dehradun Uttarakhand.

Mr. Anil Sharma, r/o Matralio, Paonta Sahib, Paonta Hights Kunja, Siramaur,

Himachal Pradesh.

Mr. Arun Bballa, r/o C-94. Sector 44, Noida. Gautam Buddha Nagar, Uttar

Pradesh

Mr. Satyam Thakral. Sy. No. 2l l/2-A, Village Mandrem. Pemem Taluka, North

Goa District. Goa - 403718.

2.

4.

l.

CopY to:
l. The Collector & District Magistrstc (North), Oflice of the Collector (North),

Coltectorate Building, Patrrji-Goa... for information and necessary action.
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3.

The Dy. Collector& SDO of Pernem, Goa... .... who is required to enforce these

directions.

Mr. Chandan Suryakant Khorjuvekar, resident of House No. 98/9, Bandir waddo,

Anjuna Bardez Goa.
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GOA COASTAL ZONE MANAGEMENT AUTHORITY 
Clo Department of Science, Technology and Environment (Govt. of Goa) 

4MMoor, Dempo Towers, Patto, Panaji Goa 

To, 

Ref.No.GCZMANLLE-COMPL22-23/75/ 3249 S 
www.czma.goa.gov.in 

CORRIGENDUM 

Sub: DIRECTION UNDER SECTION 5 OF THE ENVIRONMENT 

(PROTECTION) ACT, 1986, READ WITH RULE OF THE ENVIRONMENT 

(PROTECTION) RULES, 1986 

Ref:. GCZMANILLE-COMPL/22-23/75/3283 dated 17/0I/2024. 

Dated:2g /01/2024 

Vide Order bearing Ref No. GCZMANILLE-COMPL/22-23/753283 dated 

17/01/2024; is erroneously issued to 

1. Mr. Rohit Kher, r/o C-401, Ward No. 2, Dhoran Khas, Doon Trafalgar 

Apartments, Gujara, Dehradun Uttarakhand. 

2. Mr. Anil Sharma, rlo Matralio, Paonta Sahib, Paonta Hights Kunja, Siramaur., 

Himachal Pradesh, 

3. Mr. Arun Bhalla, rlo C-94, Sector 44, Noida, Gautam Buddha Nagar, Utar 

Pradesh 

4. Mr. Satyam Thakral, Sy. No. 211/2-A, Village Mandrem, Pernem Taluka, North 

Goa District, Goa -403718. 

The same shall stand rectified and be read to be addresses to. 

I. MR RAJENDRA KAMRA, resident of House No. 76, 3 floor, Pocket 27, 

sector 24, Rohini Delhi 

2. Cochin Estates Ltd, P 3/2, Jal Kaveri CHS, Bangur Nagar, Goregaon (W) 

Mumbai 400104. 

The rest of the contents of the Order bearing Ref No. GCZMAN/ILLE 

COMPL22-23/75/3283 dated 17/01/2024; remains the same. 

Attached copy of the original order 

sector 24, Rohini Delhi. 

(Shri Jolnson Fgrtandes) 
Member Seérelary 

1. MR RAJENDRA KAMRA, resident of House No. (76,/3 floor, Pocket 27, 

(GCZMA) 
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GOA COASTAL ZONE MANAGEMENT AUTHORITY 
Clo Depart1ment of Science, Technology and Environment (Govt. of Goa) 

4"loor, Dempo Towers, Patto, Panaji Goa 

Ref.No.GCZMANILLE-COMPL/22-23/75/32+9 9 

www.czma.goa.gov.in 

To. 

CORRIGENDUM 

Sub: DIRECTION UNDER SECTION 5 OF THE ENVIRONMENT 

(PROTECTION) ACT, 1986, READ WITH RULE OF THE ENVIRONMENT 

(PROTECTION) RULES, 1986 

Ref:. GCZMANILLE-COMPL/22-23/75/3283 dated 17/01/2024. 

Vide Order bearing Ref No. GCZMAN/ILLE-COMPL/22-23/75/3283 dated 

17/01/2024; is erroneously issued to 

Dated;2 /01/2024 

1. Mr. Rohit Kher, rlo C-401, Ward No. 2, Dhoran Khas, Doon Trafalgar 

Apartments, Gujara, Dehradun Uttarakhand. 

2. Mr. Anil Sharma, rlo Matralio, Paonta Sahib, Paonta Hights Kunja, Siramaur. 

Himachal Pradesh, 

3. Mr. Arun Bhalla, rlo C-94, Sector 44, Noida, Gautam Buddha Nagar, Uttar 

Pradesh 

4. Mr. Satyam Thakral, Sy. No. 21 I/2-A, Village Mandrem, Pemem Taluka, North 

Goa District, Goa � 403718. 

The same shall stand rectified and be read to be addresses to. 

1. MR RAJENDRA KAMRA, resident of House No. 76, 3 floor, Pocket 27, 

sector 24, Rohini Delhi 

2. Cochin Estates Ltd, P 3/2, Jal Kaveri CHS, Bangur Nagar, Goregaon (W) 

Mumbai 400104. 

The rest of the contents of the Order bearing Ref No. GCZMANILLE 

COMPL22-23/75/3283 dated 17/01/2024; remains the same. 

Attached copy of the original order 

sector 24, Rohini Delhi. 

(Shri Johnsór B Fgrnandes) 
Member Seéretary (GCZMA) 

1. MR RAJENDRA KAMRA, resident of House No. 76,)3 floor. Pocket 27, 
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